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Shri Bisweswar Ghosh, AR, appeared on behalf of the appellant.
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Date of concluding the hearing : February 08, 2024
Date of pronouncing the order : April 29, 2024

ameer / ORDER
HTd e, ATTAF WEET §aRT / Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 14.03.2023 of the National Faceless Appeal Centre
[hereinafter referred to as °‘CIT(A)] u/s 250 of the Income Tax Act

(hereinafter referred to as the ‘Act’).

2. The assessee in this appeal has taken the following grounds of
appeal:
1. The Ld. CIT(Appeals), NFAC erred in confirming the addition made

by the A.O to the tune of Rs 1,29,33,910/- u/s 69A of the Income Tax
Act, 1961, which was made without going into the merits of the case,



